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dated this the 13th October 14

Adige. Vice Chairman (4

Kuldip Singh, Member (.J)

in the matier of
Shir L. Rehani Vs. Unicon of India & Anr.

By

Rehani

india & Anr.

HOM BLE MR,

Review Appiicant
versus
...Review Respondents

ORDER (By Circulation)

S.R. ADIGE. VICE CHAIRMAN (A)

* Perused the R.A.
f
= Hone of the grounds contained therein bring
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The R.A. i

scope and ambit of Section 22 (3¢ AT
Order 47 Rule 1 C.P.C. under which alonps
ion of the Tribunal can be reviewed.

s the guise of an R.A. applicant has iried
entire case which is not permissibis 'n iazw

s rejected.
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